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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Commercial Complex(BDA) 
Indirarlagar 
BargalOre - 560 038 

Application No 	
t0c 1 J1986(T)  

(WPNo 	yl) oJ19 .2c 

<1' 

To 	
(IjØ D.R\t 

_) 	L•:j 

h 
4 	 - 

Take notice that WP. No 	
ovc 	on the file 

of the High Court of Karnataka, Bangalore, transferred to 

this Tribunal Under Section 29 of the Administrative 

Tribunals Act, 19851  and registered as Application No 
is posted foral hearing on 

l 	
You are directed to appear on the said 

hearing date, failing which the matter will be heard in 

your absence. 

By Order 

jforEPbY REGISTR AR 
Date  



CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Commercial complex(BDA) 
Indiranagar 
Bangalore - 560 038 

Application No  

(w:P;No 	
(OJ19 >. 

) (\ 

' 
ITN  

t
rfl

To  

eoc -.  

Tce notice that W.P. No 	_____ on the file 

of the High Court of Karnataka, BangalOre, transferred to 

this Tribunal Under Section 29 of the Administrative 

Tribunals Act, 19851  and registered as Application No 

(1 9/1986(T) is posted for -inal hearing on 

You are directed to appear on the said 

hearing date, failing which the matter will be heard in 

your absence. 

By Order 

for DEPY TREGISTRAR  
Date: 	
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voe 

MUST TEr)ThTE 

No. 
 

Government of Thd ja, 
Ministry of pefence 
ROO NO, 303, ITT Floor 

D1  Wing, SenaBhaan, 

pw Delhi the  
TO 

1 	91+t1 
ve i 	LLAt) 

CM 
tLrvc\ 	ci1J3c,i1cJ6've  

S ub j oct : -  

Lk-- c7j 

S ir, 
I am .r•'cted to refer to the notice in the above 

mr.:torCt 	rc.eivOd in this Minis try without cony of the 
ar';.1i.Loe and to recueSt you to kindly furnish the 
fJ.J 	 i"1aS of the C3SC to enable this Ministry 
to tne noessary action :- 

) Dsignatton of the petitioner; 
me of th.dfCncO off LCOS/LnLtS whore the 

petitioners is workthg and 

Grievances of the ptitionOrS in briof. 

2. 	It is also requested that the hearing of th3 case 
may kindly be postponed aiteast for a month The notiCeS 
in origtn.l is returned horewitho 

yours1f a ithfu]-ly, 

Under Secro tary to the Gov° rume ni of India. 



Ministry of !efencø, 

$tb D7 a_,, 
CENTRAL ADMINISTRATIVE TRIBUNAL 

8ANGLORE BENCH 

Commercial complex(BDA) 
Indiranagar 
BarigalOre - 560 038 

Application No 	
hij1986(T) 

N.\1PNo 	J19 
V V • 	• 

c ( o'-- I) ) 	(-  

To 
)CV¼fl 	 tc 

('() tk:' 

d& 
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Take notice that W.P.No 	
0' 	on the file 

of the High Court of Karnataka, Bangalore, transferred to 

this Tribunal Under Section 29 of the Administrative 

Tribunals Act, 1985, and registered as Application No 

c ( r ( 	1986(T) is posted f0 hearing on 

You are directed to appear on the said 

hearing date, failing which the matter will be heard in 

your absence. 

By Order 

Date 

&jI
rG for D UTY RISTRAR 



Cnidtial 	 No.H/11310/iac .Csrr I 	 Of f ice of the Cnetroll& of 
Defence Accounts, 
Southern Consnand, Pun s-I. 
Dnted * 	c/8/86. 

Th -- 
Shri. \.s.s. 'R, 
A.C.D.. 
C.D.A. Cubbos Road Cress, 
Bengal 	- 560001. 
Sub : Writ Petition Non. 18872 to 908/1980 

Shri. Sampath Iyengar & 

Ref : Is continuation of this office letter 
of even No. dt. 31.7.86. 

A xerox copy of the letter dt. 5.8.86 received 
from the Central Administrative Tribunal, Bangalore 
Bench is forwarded herewith for further necessary 
action please. 

Please acknowledge receipt. 

—ef 
(v.0. DATAR) 

j'. 	A.C.D.A.(AN) SC PUNI-1. 
Copy to s.. 

The Court_O4cer, 
ct1Administative Tribuaii1, 

aga1or&B*ch, 
Coninercial Complex (Bv), 

dfragar, 
Baga1ore - 560 038. 
W.r.t. his letter at. 5.8.86. Please refer 

to this office letter of even No. dt. 21.7.86 and 
kindly intinate the office in which Shri. Sampeth 
Iyengar is serving & the brief details of the case. 

I 	' 
I I \ 1 

(v.0. DATAR) 
A.CD,A.(AN) SC PUNZ-1. iA  



CENTRAL ADMINISTRATIVE TRIBUNAL 
BAN GALORE SENCH 

Ceceersisi Csmplsx(SDA) 
Indiraneqax 
Isrigalers 560 038 

APPLICATION NO. 370 to 406/86(T) 
(w.P. Ne. 01 18872 t. 1e908ftO) 

Applitant 	Versus 	Reendent 

Sampath Iy.qgar & Ore 	(JOT bp Sesy, M/O.? and Ore 

To 

C.ntr.11er of Inepectien (lestrenis., 
Hebbal 

%.e 

Bangalere - 560 006 (s-.3) 

Take notice that W,P.Nsa 18872 t. 18908/80 on the fiie of the
er High Ceurt if Karnataka, Bangel., transferred to this TrIbunal under 

&I1 L UI T. 	ministrative Ir&UL LU 	189 and r5qJ.U1.Lw. 
as Applisation Nose 370 to 406/86(1) Is pested for he.rig on 
24-9-86. Order passed by the Hsn'ble Vise-Ch4r.an  and M.mbsr(A) in 
the abeve case is reproduced belsw*- 

"Shri N.Vasudsva Rae appears for rsspsndents. Sri Rae submits 
that the proper party that should have been Lepisaded is the 
Controller of Inspe.tisn Clestrenice, Hebbal, langal.re-560006 
and that authority has net been i.plseded and netified by 
the Tribunal.We sonsider it proper to sue metu add the 
authority as a party respondsat and notify bsfsrs desiding 
the eases. We, therefores  direct that Csntreller if 
Inspiectien Electronics, Hebbal, Bsngalere, be added as 
Respondent No 3, notice be issued to his in thess ses 
making returnable by 18-9-86". 

z 

Yeu are dirèstsd to appear on the sid hearing date, failing 
which the matter will be heard in your absence. 

By Order. 

Dat. *9-9-86 
	

tsr Daputy Registrar 



CENTRAL 1\DIIINISTRATI\JE TRIBUNAL 

BANGALORE BENCH 

Commercial Complex( BOA), 
Indira Nagar, 
Bangalore — 560 038. 

Application N 	7b  

WP.NQi7/.;  

Respondents 

7( f1 	
L 	 ?iy 

To 

(5/'  

4, 2' 

p 

/1 UJT 

Take nn1-r 	hf 1D rIr 	 /-T 	 rri -h e flhc - 	-. 	 ' "_ 	' 	—. 	' '-'e 	'' ' 	'' 	I 

of the High Court of Karntaka, Bangalore, transferred to this Tri-

bunal Under Section 29 of the Administrative Tribunals Act, 19859  

and registered as Application Nod' 	7c3/,C<J1986(T) is posted 

for hearing/f iai-hea-ring on 	 , You are directed 

tappear on the said hearing date, failing which the matter will 

be heard in your absence. 

By Order 

Date: 	9 	 For Deputy Registrar. 
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